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M.A.Majeed & another ~ ~~~ petitioney,
Shri P.Haveen Rao e mavocate fOr :
_ the Petitiouer(s;

The Chief General Manager, Telecom., A.P.Circle,
Dept.—of-Telecommunications, Govt.-of India, . Reshoilenc,
Triveni Complex, Hyderabad-500001 & another
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: ‘ : ' the Resvond:

o,

5

THE HON'ZEIT M. R, Balasubramanian : Member (A)

!
4
=1
P
=
gv]

]

M. Cod ROy : Member (J)

1. Whether Fenoners
T

e allowad

>

3. whether their
copy of thie Judow

2 to e clrculated
. 0f the Tribunal 7

4, Whether it ne=
to other Bancli:

fy Oy

5. Remarks of Vic: Chaizman on Columns

-~ 1,2,4(To be sunittcd to Fon'ble, L

Vice-Chajrman viere he is not o1 the . _ .
Benchn.’) ‘ - o

+
.

a

1

>

i

. -
’—‘I



v~

3

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD. !Eg?
0.A.'i‘o.323491. | ' Date of Judgement (R €72

1, M,A.Majeed
2. M&, Ankoos ' »e Applicants

Vs,
1. The Chief General Manager,
Telecm.‘ A.P.cimle¢
Dept. of Telecommunicatioms,
Govt, of India, Triveni Complex,
Hyderabad-500001,
2. The Supdt., Telegraph Trgffic. ‘ -
-Warangal Division,
Dept, of Telecommunications,
Govt. of India, . ‘
Warangal-506002, ++ Respondents
Counsel for the Applicants : Shri P,Naveen Rao
Counsel for the Respondents: Shri N,V,Ramana, Addl, CGSC
CORAM:
Hon'ble Shri R,.Balasubramanian : Member(A)
Hon'ble Shri C.J.Roy : Member(J) |
X Judgement as per Hon'ble Shri R.Balasubramanian, Member(A) X

-
-

This applicatton“hﬁs been filed by Shri M.A.Majeed &
another ag#inst the Chief General Manager, Telacem.,'A;P.Circla
Dept, of Telecommﬁnications, Govt. of India.'Trifeni Complex,
Hyderabid;SOOOOI & another under section 19 of the Administré-
tive Tribunals Act, 1985; The prayer in the 0,A, is for a

direction to the respondents to fix the pay and allowances

of éhe arplicants on par with their juniors like Shri G.Venkat—
~aiah with all consequential benefits.

2. The applicanﬁs joined the erstwhile.P&f Department in 1954
and 1957, In‘lésl, the applicants who wefe working in the
Postal Wing obted te go over to the District Telegraph Office
when the new Telegraph Office was set up. On 14.8.8i, they
were appointed as Telegraphmen, ‘Subsquently. they had gecureé
promotion under diffgreﬁt schemes, In two draft seniority
lists issued in 1985 and 1988 they were shown ;enior to pefsong

like one Shri G.Venkataiah. All of a sudden, in another
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seniority list issued on 5.7,.89 the applicants were shown junior
to Shri G.Venkataiah, They have challenged this reversal in
0.A.N0.935/90 which is stated to be pending, This apart, their

pay was lower than that of Shri G.Venkataiah who is their junior
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.'97*7 They represented against it and finally vide letter

No.TAC/TT/Genl/89-90 dt. 2,2.90 the Chief General Manager,
Telecom., A.P.Circle, Hyderabad informed them that their pay

~ cannot be stepped up on par with their junior Shri G.Venkataiah

‘since the latter had been promoted in June, 1974 itself in the
Telecom, Wing much earlier than seniors like the applicants
who were in the Postal Wing at that time, Aggrieved, the

applicants have filed this 0.A.

3. The respondents haverfiled a counter affidavit and opposed
the application, It is étated that whenever combined offices
.handling both postal and primiry telegraph facilities ate ‘
upgraded to independent telegrapﬁ offices,.the‘Telegréph
Messengers wofking in the Telegraph Branch had been taken on
Telegraph side and their interge seniority is protected., The
thrust of their case is that'Shri G.Venkatalah was promoted

to the Selection_Grade in June, 1974 itself and the applicants

.who joined the Telecom. Wing much later cannot claim parify
“with his pay.

4, We have examined the case and hearad thé rival sides.
The main question is whether stepping up of pay of the appli-

cants on par with that of their junior is permissible or not.

5. The applicants belonged to the Postal Wing., They came over
to the Telegraph Branch only in August, 1981, Ag against this,

Shri G,Venkataiah, to whose pay the applicants want theirs

~to be stepped up, belonged to the Telegraph Branch right from

the beginning. He had been promoted regularly and not fortuie
' G e o denierly

tously)in June, 1974 itself, . we find from the file ¢

0.A.N0.935/90 that the 0.A, had been disposegbf on 18,12.91

to the advantage of the applicants.
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6. The applicants though senior to Shri G.Venkatafah do not
} fulfil‘the conditions laid down 1h Govt. of Indda orders under
F R.22 (Govt. of India, Ministry of Finance O,M.No.F,2(78)-
fv Abekyng W 4 oyt
.III(A)/GG dt. 4,2,66)y Shri G.Venkataiah was promoted long
‘back and his pay was accordingly fixed in June, 1974 itself
much‘longer before the applicants joined'the Tglecom. Wing.

There 18 no provision in the rules to step up pay 1n such cases,

o~ o Under these circumstances, the application is disﬁiased with

~ no order as to costs.

| ' —_
> - { R.Balasubramanian ) ( Cc.4.Roy )
. ~ Member(A), | _ | Mémber(J).

Dated: \%:ugl_lst‘ 1992, Deputy Registxarl(J)

To

1. The Chief General Manager, Telecom,,
A.P,Circle, Dept., of Telecommunications,
Govt. of India, Tribeni Complex,

Hyderabad-1,

2. The Superintendent, Telegraph Traffic,
®arangal Division, Dept. of Telecommunications,
Govt. of India, Warangal=-2,

"3, One copy to Mr.P,Naveen Rao, Advocate,
' MIG II Bi6/R2, Baghlingampally, Hyderabad

4. One copy to Mr.N.V,Ramana, Addl.CGSC,.CAT.Hyd,
5. One copy to Hon'ble Mr.C.J.Roy : Member (J)CAT,Hyd.
6. One spare copy.
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CHECKED BY 3 AFPPROVED BY

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

HYLERABAD BERCH

*THE HON'BLE MR.
AND ' '
THE HON'BLE MR.R.BALASUBRAMANIAN:M(A)

A

THE HON'BLE MK.T.CPANLRASEKHAKR REDDY: .
: MEMBER (J)

AND L)(

. THE HON'BLE Mk.C.J. KOY : MEMBEK (J)

Dated: 3YQ ¥ - 1992 /

O.A.I\;o." 3'2_‘5’(2” / |

{1;A‘Nek_____ffﬂ,_-—4gig,nﬁ/// )

Admitted and interim directions
issue

AlloweQ.
Disposdad of with directions

Dismissed ~—"

Dismissetl as withdrawn
. Dismisged for default
M.A.Updered / ke jected

No orders as to ¢osts
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